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c rre ponding Central Civil S rvices and 
post and hall njoy nil the benefit bing 
made applicable to the latter cat gory of 
employees of Central Go ernment. During 
the year 1970 it was decided to grant entr-
al cales of pay and allowances including 
Dearness Pay and other allowance t to the 
employees of the Governm nt of Pondicherry 
with effect from 6th March. 1970, vide letter 
No. F.9/1 /70/UTR dated 8th September, 
1970 of the Central Ministry of Home 
Affairs. Presently Pondicherry is under the 
rule making authority of th President of 
India. 

The Government of India has already im-
plemented the order about the payment of 
bonus to tbe Central Government employe-
es. Unfortunately, thi benefit, which should 
have been automatically extended to the 
employees of the Government of Pondi-
cherry, bas not yet been cxtendeJ to th m. 
The Pondicherry Government employees' 
legitimate expectat ions of gettiog Bonus 
should be fulfilled by the Centre. The 
Government of India's bonus order should 
be extended to tbe Union Territory of Pondi-
cherry which is u'1der the Pres ident's rule 
now and the Government employees be en-
abled to get bonus. 

(iii) Need to constitute a National 
Council for Development or 
Scientific Outlook in the Country 
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(i,) Non-implementing of tbe 
given by m nag ment of tb Cement 
Factory in Bila pur (H.P.) regard-

Ing employme t of Joc I 
people therein 

PROF. NARAIN CH NO P RASHAR 
(Hamirpur): The sanction or a cement 
factory by the ACC at Barmana in Bila, pur 
District of Himachal Pradesh bad rid 
hi~h hopes among the Jocal people regard-
ing employment in the factory and also by 
the generation of other remunerative acti-
vities for gainful employment in the nature 
of transportal ion work etc. The people oust-
ed from the site were expected to be reha-
bilitated properly before the factory went 
into production. However. the local p ople 
are bitterly disappoin.ted as the maoag·, 
ment bas failed to honour and implement 
the agreement and the assurances given to 
tbem by the management through tho 
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D put)' Commi -joner, Bil pur. The local 
peopl are al 0 bein by-p sed in the 
matter of employm nt as alo in the exten-
i n of rehabilitation benefit to the oustees, 

who are bent upon launching n agitat,jon to 
et their genuine d m nd fulfilled. 

I, th rerore, request the Mini ter for 
Indu try to intervene immediately to ensure 
proper relief to the oustees for rehabilita-
tion nd a1 0 to ensure the local people a 
due hare in recruitment and other relat d 
matt r like transportation work and the 
opening of ale encie for cement produc-
ed in ttl f ctory within the district. 

(,) eed for m utes to improve ccono-
ie condition of we ve 
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(vI) Need to fill -up vacant posts of judges 
in tbe Calcutta High Court pr mptly 

SHRIMATI GEET A MUKHERJEB 
(Pan kura): One third of the posts of the 
Calcutta High Court judges are vacant for 
quite some time. It is causing seriou diffi-
culties in disposing of the large number of 
ca es pending before the Calcutta High 
Court. 

The Minister for Law of the West Bengal 
Government ha~ sen t repeated requests to 
the Centra l Minister of Law, Justice and 
Company Affairs for filling up the said posts. 

Despite that no action has so far been 
taken by the Ministry concerned for appoint-
ing the judges. . 

I request the Minister of Law, Justice and 
Company Affairs to take prompt steps so 
that these posts may be filled up without 
delay. 

(vii Need for rehabilitating and financiaJly 
assisting di placed families of 

villages in Kolbapur Taluk in 
Mebboobnagar (A.P.) 

SHRI ANANTHA RAMULU MALLU 
(NagarkurnCiol): I draw your attention to 
the ad plight of thousands of families in 20 
villages of Kollapur TaJuk in Mehboobnagar 
District of Andhra Pradesh who were upro-
oted and displaced ' follow ing the decision of 
the authorities to tart work on Sri Sailem 
Project. The Proj ct will go a long way in 
changing the economic condition of the State 
and has been started keeping in view the 
larger intere t of the State. While empha-
sising the imp rta nce of the project, one 
cannot afford to ignore the d;tnculties of the 
people who had to vacate their hou ~es and 
hundreds of acres of cultivable land to faci-
litate the completion of the project. This 
was also the stipulation of the Government 
that the persons affected as a result of the 
initiation of the project will be suitably com-
pensated and all efforts would be made to 
Snd alternative site for their accommoda-
tion and alternative sources for their liveli-
hood. In fact , steps were expeditiously taken 
~O rel~ase sufficient f~nds for acquirin laqd 


